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. > IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @
=

il AHMEDABAD BENCH
Ger" :
O,A. No. /"25/
ToA No:
DATE OF DECISION '°.11.
Petitioner
1 7] Advocate for the Petitioner(s)
| Versus
h B Respondent <
Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. ' 7. "richnan : Vice CI

The Hon’ble Mr, 7.0 . "hatt

wrd
1. Whether Reporters of local papers may be allowed to see the Judgement {
2. To be referred to the Reporter or not § 7

3. Whether their Lordships wish to see the fair copy of the Judgement ?\’

4. Whether it needs to be circulated to other Benches of the Tribunal 7 7
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otice to be served through,

Post Master General,
Gujarat Circle,¥Mavrangpura,
Ahmedabad.-380 009,
2. Senior Superintendent of
i P
Loy G.PL0,

>dabad- 380 016. ... .RESPONDENTES.

(Advocate : Mr.Akil Kureshi)

Date : 16/11/1992

™ 3 1T L2 Y S - .
er on'ble r.N?,V.Krishnan
Vice Chairman

When this case came up for

3 1 e oy . E -
inal hearing today, the learned counsel for the

applicant submitted that it should be possible to

dispose of this application, if the applicant is
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